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IN Tovo CLNTHAL ADMINISTRATIVE THIGUNAL 3 HYD ERABAD Bt.NCH
AT HYDERABAD

UL,B73, 674, B75 of 1993
Ln 530, 932, 948 of 1993
+126Q0 snd 1575 of 1943

Botrveen:

e T, srinivese Hgo -
2y e Henuwenthe it su -
3¢ hoi, SParesuram -
4y V.V, Subberayudu’ ~
5¢ ¥, Krishnamurthy -~ -
6. V. Lubbesnusrassaian
7¢ Y. fsaekrishne Rso -
B. W, surris -
And

1« Union of Indis, Rep,by
secritary to Sovt, of India,
Min, of Couinunid oetion

New Lalhi,

2, fhe Chairmen,

Tolecom, Cunmisqlon Deptt,
of Telacom:iunications ,
Sanchar Bhaven, Now Duelhi.

Se  Astt. Lirector Lunsrel (T4
Min, of Comuunications
Deptt,-of lelecommunicetionsy
Sanchuar Bheven, New Yalhi,

4. [hief Gennrzl Manager,

Telscommunicotions, AS Circly, .

Hydarebad,
Lounsel fortis &pal:can‘s in
ell th: akous fAj

Counsel for tho Hegpondents
in a2ll +he abhova UAS

HON ., Sri R. Rangarajan, Mamber

Uas 873/93, B74/93,
932/93, 948/95‘ 1255

I AS PuLit HON'BLE JUSTICE &
VILE -

Hesrd Shri V. Venketeswerws Rao,; learned Counes) for

the Applicent snd elsc Shri NV,

Ot.of docision:

Oh.B73/93
LA,B874/93
Giv.875/93
0A,930/93
Ur,932/93
0h,048/92
UN,1250/93 and
Uh,1579/93

ceshpplicants

Commun respon
**%in 81l tha LA

V., Vankate swara Reo, ‘
ndUOCﬁtH.

w. v, Raghava Reddy, w»SC
for Central Government,

|
i

CHON, Justice Sri V., Neelsdri Rao, Vice: Chairman

(Rdmn )§

875/93, 930/93
(95 angd 1579[95

ARl V., NZELADRI RAC,
SHLIRUAN

Regheva Reddy, learned

stanhing counsel four the Ruspondsnts.
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2 As the seme point has erisen for uonaideration, that

can be conveniently disposed of by & cummon ordar.

3, i1l these applicents joined service esTelagraphista

8nc then oromoted as Traffic Supervisor vhich was Rll India

aenioz4ty unit till 1979, Crade of Trﬁffiu Jup,ruisor wag i

made circle unit frow 1979,  Thus thoas who wvere working

. a{? \
8s Treffic suparviscrs by 1979 yere rnnuired te maka options

fur allccatlon to the vérious circle units end accordingly

they vers sllotted to circle unito,

4, tLven betfore the greds of Traffic Supervisor was mede
circla unit, shri Seleswarc singh and Shri p, Pan jiarg end '
qhri L.S.5haw were srowcted as 571 g Group B en 8d hot basis,
fllegation fur thege cp;ljcan{s thet they were not offered '
8d hoc promotion by the dates of prommtioﬁ of gri Beleswere

Singh Shry £, Penjisrz end Shri L.S.5hew os SIT Group B on

ed hoc baglis wee not denisd.

5, The pest of Traffic Jup*xviaox wes rc-destgnatad

88 A3TI Gooup € with effuct from 1904, Mvenus for _mmam-s s —— =
: e wwup L YE RO ST7 Group B which is

All Indie esniority urit from the begining. Even after
Treffic supervisor/Astt Group C was mede ¢ircle unit, al)

the officurs in the said cedrv in all tie units of ell the

H
i
]

circles who wvre eligible way voluntser foé conéidaratinn for
prsmotion to th? grsdg of 371 }

6o Wnile the asplicents in ou.1250/9£ % 1579/93 were
regulerly promoted as STI Group B even prior to the date of
the reguler promotion of their Juniur Shri P, Panjiara okher
applicents herain ware regulsrly promutgdras STI Group B
garlisr to the date of regllar promgtion cf thair junlor

Shri EBelesswera Singh as 5T1 Grouvp B.

Te lhe ellegations for the applicentsin 0£,.1250/93 end

[:Ontdo"-oovno-d/"'
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GA, 15797493 thct their pay wes move,/oqual to the éaywnf Shri

fen jierw in tha cadre of Treftic suparvlisor, und,thp bﬂy uf

the other espplicentsherein was more/equal to the pay of Shri
Baleswara Singh in the cedre U Treffic Supervisor werd not
denisd. Thus it is ® cess where the psy of the ‘respective
gpplicents wey ejthar more or Equal fu thg P?!yéf_thﬂﬁr T 5=
pective junior Shri Helesvara Singh/shri Penjiafp_un the cedreg
of Traffic Supsivisui snd thus puy in the cadre ;of STT Group B
is less than tbe pey of their reepective junlor ahri Baleswora
51ngh/ﬂ. Penjiere as on the cate of regular promotion of the
letter to ths first of STl Croup B. An ngma}y_has arison

as Sihri Beloguwers Singi/ﬁhri Fonjiars wore prowmoted as 5T
Group & on ad heco basis end thaiy periocd of Service as 517
Group B whan they worksd on ad hoc bsuis in thet cedre wgs
belong tekan into consideration for tixing thair pey on thelr

roguler prumotion as ST Group J.

Ve LT RE LIUG TaigL My LI mE LY W e MM L AW e e o .
epplicante es STL G oup U, their regpuctive junlors were not

in the szme circle while they worvwosking In the grade ol

Traffic *uparuisof?ﬂSfl Sroup L. lut itéis a cess where Shii

Baléswa:a uingin and Snrd ranjiere werc ﬁxomogsﬁ on wad hoc haslse

to 571 Group € evEn before the grete uf;TraFfic Supervisur wes

mede circle unit. Thus it ls @ cewo wharu ths applicants

were not offered promotion to STT Group |8 when it was offared
on 80 hoc br3+s+aA Shri Ualeewsru Singh end to Shri Panjiare.

Then t; uuenbion of daniasl of the offr.eri

wps on s8¢ hoc basis on the pert of the applican+s does not

of promotion wvhan it

arigghﬁ Tﬁg“quuffion s to whether the benefit of steppingup

has to‘bﬂ given to o senior if the ad hoc promotion wee given to
juniics af?fl the louwer post wes made clrcls unit does not arise

for Ccngfdsration for disposal of thease Oag and hsnce we co not

. , S,
desl with the_sems for dispossl of thess Ohs,
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9, Ue held in OA $74/93 & UF 1001/93 thet 1f steppingup
fs not going to be allowed in tne circumatances referrec *c

herein which are similar in the (fia 974/93 & 1001/97, tho seme

will te violetive of griicle 14 of ths Constitidrion of Incdia.

Far thu ressons statedthersin, we hold theat the mnplicents
fn 4R 1250/93 & 1579/93 ﬁavm to be given thepay equsl to the
pey of whri renjiare as on the dets of his regular promotion
tc $T! Group 5 un notipnal basis, OUthsr unplicunté herein have
40 bHa gilven the pay equel to the pay of Shri Baleswers Sinlyh
as on thoe date-of his veg lar premotion to ST Group B on
notional basis. We held in UBs 974/93 & 1001/93 thaut tha
applicents herein shouldbo given the moﬁﬂtar henetit from 3
yvonL i prior to the dute of filiny of tho rospective OA, Ffor

the reagsene ttoeted therein, we find thust the appglicants h-rein
| ;
alsu heve vy be gluen the sonetery heped{t from 3 years prior

to the dete of filing of the roaprctive UN,
10. Thews Lhg ofe clepestd of ecuordingly. No costs.
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Ugte 08 « 02 - 1994,
Court Gftiger

Centrel Administrativo

'r ibunal Hydershad Uench
Hy derebed,

1. Ths secritary to Govt.of Indis.,
finistry of Cosmunlcutions, Lnion af Indig, Mew Dalhi,
2. Ths Lhairmun Telecom “ommiesion, Dept. oFﬁTelecommunications,
bencnér Shavan, Naw delhi, |
3, Tha Foszlstent Llractor Ganwrel (TL) mlnlstrj of Cemmunicatione,
. Uwat. of Talecomwunications, Lovt. of India banchgr Zhavan, ND,
4. The Chiaf Genaral deneger, Talacommunications,
R.p.Circle, Hydarabad « 500 001. :
« Lne copy to ir. V..Jenkstaswer Rao, Advocata CAT, Hyc.
. Lne copy to fr, NV .Reqnave Reddy, Addl, CGSC CAT, Hyd,
. Lne copy to Liorery, LAT, Hyd.
. Lne Spare copy.
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